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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Shri V.P, mrn, Counsel fc qppim § in ‘ 331/’2
#""ﬂah Ga Hf-a: C‘UI”I fﬂ* *”Mlhtt :

In Rest oF the cases - Shri FuP, Sharms ror "i‘bpmat-
w*'z-m”"
1. Hen'b}e Mr, Justdce 1P, Sharma, ember '(J)
2, Hon"hle Mr, B.K, ‘M. Member ’(‘) & T
JOGMENT (ORAL) o o et
{delivered by Hen'sle M, Justice J,P. Sharma, Member (3) =}

In OA-2734/91 (Ram Kishan & 12 Brs,), GA-3043 (Hari Mohan &
8.)s 0A-816/92 (Ram Charan &
',,nq.) “all these aﬂpucnts

24 ors,), OA-331/92 (Kml Singh & 26

15 ers,) and BA=2210/92 {Amar Pal
have filed thess applications t‘pu'atcly Faile they s were th o
s coal unleading labourers in the uoo M, Mbm hiln-y. »j :
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the Railuvay Statien Juinlrjmﬁkul. Sineo ﬂn m mm d‘
fact and law is innhnd‘alm-t th sn- gggg
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are being disposad of ty.'a-im uegamt,
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2 The applicants in all these applicatiens have claimed
2
similar relief that the respendents be directed to re-engage the

@pplicants in preference teo the juniors till the regularisatien
of their services,

Je We heard the learned Counsels of the parties and perused
the records, The respondents in some of the above-mentioned
original applicatiens have filed short reply annexing a note of

the policy decisien regarding the coal unloading labourers (R=-I),

The scheme prepared by the respendents for engagement ef casual ..

labourers is subject to the following stipulationsse

i) Such of the contract labour will be engaged as
Casual labour whe have worked as such fer at least 120
days during the preceding two years as on 1676923

ii) Their engagement as casual labour will only be consi~
dered in chhanical Deptt, on the Railway as a whole,

depending upon the raquirenents;

iii) The casual labour to be so engaged have to satisfy the
prescribed age limits namely 18=-28 yegrs, Upper age
limits may be relaxed to the extent of engagement as

pisce-rated contract labour; and

iv) Once engaged as casual labour, they will be governed by

instructions as applicable to casual labour,

| We have heapd beth the Counsels at length. The learned
Counsel fer the respondents has also referred to the decisien
in earlier OA No,581/88 passed by the Jodhpur :’-nch and another
Judgment passed in DA2685/91 decided- by the Principe 1 Bench by

the order dated 16th July 1992,
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The learned counsel for the applicant shri V,P, Sharma

stated that the applicants are satisfied with the scheme and now no

grievance survives te them,

In the above facts and circumstances, all the applications are
disposed of with the direction to ‘the respondents to implement the
scheme, they have anre xad with the reply and give benefit if the

applicants are covered under that scheme,

Costs on parties,
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